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 (4)  A  copy  each  of  the  following
 Notifications  under  sub-section  (3)
 of  section  46  of  the  Urban  Land
 (Ceiling  and  Regulation)  Act,  976
 together  witn  an  explanatory  me-
 morandum:

 (i)  G.S.R,  493  (Hindi  and  English
 versions)  published  in  Gazette
 of  India  dated  the  8rq_  April.

 976  containing  corrigendum  to
 G.S.R,  85(E)  dateg  the  0
 February,  1976,

 (i)  GSR.  76  (Hindi  version)
 publisheg  in  Gazette  of  India
 dated  the  22nd  May,  3976
 containing  corrigendum  to  the
 Hindi  version  of  Notification
 No,  G.S.R,  85(E)  dated  the  i7th
 February,  1978,

 (iii)  the  Urban  Land  (Ceiling  and
 Regulation)  Amendment  Rules,
 3976  (Hindi  and  English  ver-
 sions)  publisheg  in  Notifica-
 tion  No,  G.S.R.  685,  in  Ga-
 zette  of  India  dated  the  l5th
 May,  ‘1976.

 (iv)  The  Urban  Land  (Ceiling  ard
 Regulation)  Second  Amend-
 ment  Rules,  976  (Hind:  and
 English  versions)  publisheg  m
 Notification  No.  G.S.R,  7i8  in
 Gazette  of  India  dated  the
 22nd  May,  ‘1976.

 [Placed  in  Library.  See  No  LT-082/
 76]

 HousEHoi”d  ELECTRICAL  APPLIANCES
 (Quality  Conrxot)  ORDER,  4976

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI  B.
 P.  MAURYA):  I  beg  to  fay  on  the
 Table  a  copy  of  the  Household  Electri-
 cal  Applianees  (Quahty  Control)  Order,
 976  (Hindi  and  English  versions)
 dublished  in  Nolafication  No  8.  0,  388
 (E)  in  Gazette  of  India  dated  the  ist
 May,  1976  under  sub-section  (6)  of
 section  3  of  the  Essentiaf  Commodities
 Act,  955

 {Placeg  in  Libraty.  See  No.  LT-08  3/
 76)
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 FovaL  Report  976  oF  Waxkr  INQUIRY
 Comertree,  Sraremnrs,  NOTipiIcaTions,

 PRESIDENT’s  Acts  ETC

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SHAH-
 NAWAZ  KHAN):  I  beg  to  ley”  ‘on
 the  Table—

 (t)  A  copy  of  the  Final  Report  976
 of  Wakf  Inqury  Committee—Pacts
 T&  W.

 (2)  A  statement  (Hind)  and  Erghsh
 versions)  explaining  the  reasons  for
 not  laying  simultaneously  the  Hindi
 version  of  the  Report.

 [Placed  in  Library.  See  No.  LT-!084/
 76.J

 (3)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English  ver-
 sions)  under  sub-section  (6)  of  section
 3  of  the  Essentia]  Commodities  Act
 955

 G)  The  Sugarcane  (Control)
 Amendment  Order.  1976,  pub-
 lished  in  Notfication  No.
 G.S.R.  484(E),  in  Gavette  of
 India  dated  the  26th  July,  +1976,

 (i)  The  Sugar  (Price  Determina-
 tion  for  1975  76  Production)
 Second  Amendment  Order,
 1976,  published  on  Noufication
 No  GS.R  748(F)  in  Gazette
 of  India  gated  the  3rd  August,
 ‘1976.

 {Pluced  in  Library.  See  No.  LT-4'085/
 76.)

 (4)  A  copy  of  Notofiation  No.
 28943/Al475  |  (Hind:  and  English
 versions)  published  in  Tam']  Nadu
 Government  Gazette  dated  tbe  L7th
 February,  976  making  certain
 amendments  to  the  Tamil  Nadu
 Sugar  Dealers’  Licensing  Order

 1962  under  sub-section  (6)  of  sec-
 tion  3  of  the  Essential  Commodities
 Act,  3955  read  with  clause  (c)  (iv)
 of  the  Proclamation  dated  the  3lst
 January,  976  issued  by  the  Presi-
 dent  in  relation  to  the  State  of
 Tamil  Nadu.



 233  «Papers  Laid

 (5).  A  statement  (Hindi  and  Eng)ish
 versions)  showing  reasons  for  delay
 in  laying  the  above  Notification.
 LPlaced  in  Library.  See  No.  LT-
 1086/78).

 *(6)  Hindi  version  of  the  statement
 showing  reasons  for  delay  in  laying
 the  Bombay  Tenancy  and  Agricul.
 tural  Lands  (Gujarat  First  Amend-
 ment)  Rules,  976  published  in  Noti-

 fication  No.  GHM/76/75/M/TNC/
 075/34879-J  in  Gujarat  Govern-

 ment  Gazette  dated  the  25th  March,
 ‘1976,  {[Placeg  in  Library.  See  No.
 LT-087/76}.

 *(7)  Hind:  version  of  the  Explana-
 tory  Note  about  the  Bombay  Tenancy
 and  Agricultura}  Landg  (Gujarat
 First  Amendment)  Rules,  1976.
 LPlaced  in  Library.  See  No.  LT-
 11088/76).

 (8)  A  statement  (Hindi  version)  ex-
 plaining  the  reasons  for  not  laying
 the  ‘Hindi  version  of  the  Bombay
 Tenancy  and  Agricultural  Lands
 Gujarat  (First  Amendment)  Rules,
 1976,  {Placed  in  Library.  See  No.
 LT-089/76].

 (9)  A  copy  each  of  the  following
 President’s  Acts  (Hindi  and  English
 versions)  under  sub-section  (3)  of
 section  3  of  the  Tamil  Nadu  Legis-
 lature  (Delegation  of  Powers)  Act,
 ‘1976:

 G)  The  Tamil  Nadu  Indebted
 Agriculturists  (Temporary
 Relief)  Act,  976  (Presi-
 dent's  Act,  No.  5  of  976)
 published  in  Gazette  of  India
 dated  the  l7th  April,  1976.

 (ii)  The  Tamil  Nadu  Indebted
 Persons  (Temporary  Relief)
 Act,  976  (President’;  Act
 No.  26  of  976)  published  in
 Gazette  of  India  gated  the
 l7th  April,  1976,

 (iii)  The  Tamil  Nadu  Indebted
 Agriculturists  and  Indebted
 Persons  (Specia]  Provisions)

 *English  versions  were  laig  on  21-5-76,
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 Act,  976  (President’s  Act
 No.  77  ०१  976)  published  in
 Gazette  of  India  dateq  the
 i7%th  April,  ‘1976,  [Placed  in
 Library.  See  No.  LT-090/
 76)

 (10)  A  corrigendum  (Hindj  and
 English  versions)  to  the  Annual
 Report  of  the  Indian  Council  of
 Agricultura]  Research,  for  the  year
 ‘1973-74.  [Placed  in  Library.  See

 No.  LT-093/76],
 CENTRAL  ‘WAREHOUSING  CORPORATION
 (2ND  Amopt.)  Rutes,  1976,  Foop  Cor-
 PORATIONS  (AMDT.)  RuLes,  ‘1976,  Rice~-
 MILLING  INDUSTRY  (REGULATION  &

 LICENSING)  AMopT.  RULES,  976  aND
 NorirrcaTIONS

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  ANNASAHEB
 P.  SHINDE):  I  beg  to  lay  on  the
 Table—

 QM  A  copy  of  the  Central  Ware-
 housing  Corporation  (Second  Am-
 endment)  Rules,  976  (Hindi  and
 English  versions)  published  in
 Notification  No.  GS.R.  449(E)  in
 Gazette  of  India  dated  the  3th  July,
 1976,  under  sub-section  (3)  of
 section  4  of  the  Warehousing  Cor-
 porations  Act,  ‘1962.  [Placed  in
 Library.  See  No.  LT-092/76}.

 (2)  A  copy  of  Notification  No.
 G.O.Ms.  No.  4  (Hindj  and  English
 versions)  published  in  Tamil  Nadu
 Government  Gazette  dated  the  4th
 February,  976  making  certain
 amendment  to  the  Tami]  Nadu
 Warehousing  Rules,  1953,  under  sub~
 section  (4)  of  section  27  of  the
 Tamil  Nadu  Warehouses  Act,  95l
 read  with  clause  (c)  (iv)  of  the
 Proclamation  dated  the  3lst  Janu-
 ary,  1976,  issued  by  the  President
 in  Telation  to  the  State  of  Tamil
 Nadu.  [Placed  in  Library  See  No
 LT-093/76].

 (3)  A  copy  of  the  Foog  Corpora-
 tions  (Amendment)  Rules,  976
 (Hindi  and  English  versions)  pub-


